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O R D E R 
 

28.02.2019:  Learned counsel for the Appellant submits that the parties 

having settled the matter prior to constitution of Committee of Creditors, the 

Adjudicating Authority has already allowed the Respondent to withdraw the 

application filed under Section 7 of the I&B Code.  The appeal thereby has 

become infructuous.  The order dated 11th February, 2019 has been produced.  

We accordingly dispose of the appeal as infructuous.   
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